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. : ENQUIRY REPORT :

:: Present @
( PUSHPAVATHIL.V )
Additional Registrar of Enquiries -9
Karnataka Lokayukta,

Bengaluru
Sub: Departmental Inquiry against
Sri.Kenchappa.U., Assistant Executive

Engineer KRIDL Sub Division, Honnali,
Davanagere District - T€g.

Ref: 1. G.O.No. mops 18 ITOWR 2017 &: 23.8.2017 .

2.Nomination Order No: UPLOK-2/DE -
1101/2017 Bangalore dated: 13.11.2017 of
Hon'ble Upalokayukta—2
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This Departmental Inquiry 18 initiated  against
sri.Kenchappa.U., Assistant Executive Engineer KRIDL Sub
Division, Honnali, Davanagere District (hereinafter referred to as
the Delinquent Government Official for short “DGO”).

2. In pursuance of the Government Order cited above at
reference No.1, Hon'ble Upalokayukta vide order dated
13.11.2017  cited above at reference No.2 has nominated
Additional Registrar of Enquiries-9 to frame the charges and to

conduct the enquiry against the aforesaid DGO.



3. Additional Registrar of Enquiries-9 has issued the
Articles of charges to the DGO, enclosing statement of
imputations of misconduct, list of witnesses proposed to be
examined in support of the charges and list of documents
proposed to be relied in support of the charges and called him to
appear before the Enquiry Officer and to submit written
statement of defence.

4. The Article of charges issued by the ARE-9 against the

DGO is as under :
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5. The DGO appeared on 5.1.2018 before this inquiry

authority in pursuance to the service of the Article of charges.

6. Plea of the DGO has been recorded and he has pleaded
not guilty and claimed for holding enquiry.



7. The DGO has submitted written statement and prayed

to drop the charge leveled against them.

8. The disciplinary authority has examined the
Investigating officer Sri. Manjunath.K. Gangal, the then Police
Inspector, Karnataka Lokayukta Davanagere as PW.1,
Dr.R.Raju, Managing Director, KRIDL Bengaluru as PW.2 and
Sri. Jayaprakash .A., DRE-1 Karnataka Lokayukta Bengaluru as
PW-3 and got marked documents Ex.P-1 to ExP-8

9. The second oral statement of DGO has been recorded.
At the stage of recording defence evidence. The counsel for DGO
has filed a memo dated: 1.9.2021 along with final order passed
by Hon'ble High court in writ petition No. 7869/2018. The order
portion at page No. 6 para No. 4,5,6, & 7 reads as under;

«4.Following the aforesaid order, the impugned
order of the State Government and Annexure-F bearing
No. Gra Aa Pa :18: Kagramu: 2017, Bengaluru dated:
23.8.2017, is quashed. Consequntly, the articles of
charges bearing No. UPLOK-2/D.E/1101/2017/ ARE-9
dated: 29.11.2017 issued by the forth respondent vide
annexure-G is also quashed.

5.In the circumstances, the 1 respondent / State
shall transmit the report received under section 12(3) of
the Karnataka Lokayukta Act to the Managing Director
of the 2nd respondent Jorthwith.

6.0n receipt of the aforesaid report, the Managing
Director of the 274 respondent/Disciplinary Authority is
at liberty to appoint the Enquiry Officer for conducting

the enquiry against the petitioner herein in accordance
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with law and having regard to the insertion of Rules 96A
to the C & R Rules of the fourth respondent.

7 All contentions raised by both sides on merits of
the allegations against the petitioner herein are kept
open to be raised at an appropriate time before
appropriate authorities. This writ petition is allowed-in-
part and disposed of with the aforesaid terms. .

10. On 22.10.2021 fresh Government order No.
%.@0&&)@@@/@5@?3/eiraeﬁosaai/a‘:@—4371/2021—22 (a®) o 7.10.2021 is

received from the Managing Director, KRIDL, Bengaluru. He
has initiated disciplinary proceedings against DGO Shri.
Kenchappa U., Assistant Executive Engineer KRIDL Sub
Division, Honnali, Davanagere District and entrusted the inquiry
to the Hon’ble Upalokayukta under Rule 96-A of KRIDL Cadre
and Requirement Rules, 1996.

11. Steps will be taken to send the file to the Hon'ble

Registrar, Karnataka Lokayukta to issue nomination order.

12. Hence, the present inquiry proceedings do not survive
for consideration. So, this disciplinary proceedings against DGO
Sri. Kenchappa.U in this case (No.UPLOK—Z/D.E/ 1101/2017) is
discontinued and inquiry is closed.

13. Hence, report is submitted to Hon’ble Upalokayukta

for further action.
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(PUSHPAVATHL.V)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.



List of Additional documents
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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE.1101/2017/ ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 04.11.2021.
RECOMMENDATION

Sub:- Departmental inquiry against Sri Kenchappa.U.,
Assistant Executive Engineer, KRIDL Sub-division,
Honnali, Davanagere District - reg.

Ref:- 1) Government Order No. RDP 18 KRA 2017
Dated 23.08.2017.

2) Nomination order No. UPLOK-2/DE.1101/2017
dated 13.11.2017 of Upalokayukta, State of
Karnataka.

3) Inquiry report dated  30.10.2021 of Additional

Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru.
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The Government by its order dated 23.08.2017 initiated the
disciplinary proceedings against Sri Kenchappa.U., Assistant
Executive Engineer, KRIDL Sub-division, Honnali, Davanagere
District, [hereinafter referred to as Delinquent Government
official, for short as ‘DGO’ ]| and entrusted the departmental

inquiry to this Institution.



2. This Institution by Nomination Order No. UPLOK-
2/DE1101/2017 dated 13.11.2017 nominated Additional
Registrar of Enquiries-9, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

3. The Inquiry Officer (Additional Registrar of Enquiries- 9)
has submitted that, during the pendency of enquiry, the DGO
filed Writ petition No.7869/2018 before Hon’ble High Court of
Karnataka and the Hon'ble High Court by its order dated
19.08.2021, has quashed the entrustment of enquiry and
consequent article of charges framed against the DGO with
liberty to the Disciplinary Authority to appoint the Enquiry
Officer in accordance with law and having regard to the

insertion of Rule 96 A to the C&R Rules of KRIDL..

4.  Therefore, in view of the order passed by the Hon'ble
High Court of Karnataka in W.P.No. 7869/2018, the enquiry

initiated against DGO Sri Kenchappa.U., Assistant Executive
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Engineer, KRIDL Sub-division, Honnali, Davanagere District,

stands closed.
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Upalokayukta,

State of Karnataka.
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